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Open Court.

Cent ra 1 Adrn inistra tive Tr ibu na L,

A.llClhabad Bench, Allahabad.

Dated: Allahabad, This The First day of August. 2roo.

Coram: Hon'ble :1r. S. Daya(}, Membc>r (A.)

Hon'ble Mr. Rafiq Uddin, Member (J.)

Civil Contempt Ap0lication \To. 2r of 2(,0(,.

in

Oricinal Application No. 179 of 1993.

A.rnit l\Teoi,
aged about 31 vears,
s10 Late Sri Reme sh March,
r /0 32, ~ loi n Roa d ,
Ci v ilL ine s ,
A llaha bad.

. • • App lie-a nt •

Counsel for the applicant Sri D.C. Saxena, Adb.

Versus

1. Sri P.F. Tandon,
Secretary, Ministry of Fersonr"'Jel,
Public r;rievance 8. Pension Department,
6th Floor, Nirvachan S2dan,
AshoteaRoad ,
New DeIh i .

? Sri S.F. l'v'littal,
The Chief Pay 8. Accounts OfF'icer9Now k nown as
Senior Accounts Ofcicer) Department of Food
and Civil Supp l ie s , 1688, K.G. v.arq, Krishi
Bhavan, Naw De Ihi • .

3. Shri R.S. Ispu'lani, Fay 8.'\crounts Of+'icer,
Department of 1.'.'oman 8. Chi Id Deve lopment,
M inist ry of Huma n He source, 1)eve Lopmarrt , 11')88,
K.G. ~~larg, Kr is hi Bh ava n , New ::>e Ihi •

4. Smt. Ash a Das, Secretary, \Ur"'Jistry of Human
Resource Deve lopment, ::Rpartment of "oman 8.
Chi Id Deve Lopme rrt Sha st ri Bhava n , New De Ih i
( 1688, 2.-282 Gurqaon Roael, K.G. ~.Jlarg, New

De Ihi)

• Opp. Farties.

~

ounse 1 for Opposite Parties: Sri S. Chaturvedi, A-4.v.
Sri S.N. Srivastava, Adv ,
Sri Anand Kumar, Adv.
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C.C.4. 20 of 2QCO.
in

0.4. 179/93~

Order (Open Court)

By Hon 'ble Mr.S. Dayal, A.\~.)
This contempt petition was filed for initiatinq

contempt proceedings s oa inst the Opposite par't Ls s

for wilful disobedience of order dat9d 22.4.99

passed in O.A.No. 179 of 1993.

2. By the order in the 0 .A., the Sing Ie Member

Bench of this Tribunal had ordered that retirement
benefi t s of Lata Smt. Shan~ March be ca Leu Iated

in "iev.' of C.C•S. ( Pe nsion) R'Jles-49 and 50 and

be paid within three months. Further direction

given that in case the app licant
Q.;

was fC'I'Agoes

the c La im for family pension beina rece ived from

V.P. state Gova r-nrnerrt and a pp I'i as for family

pension unrlar C.C.S. ( Pension) Rules 1972 the

case be considered accordinq to law.

3. R'splYndent Nos. 1 and ? have fi led their

counter reply. In para 12 and 13 of the Counter reply

of respondent No.2 it has been stated that the

claim of the s pr-Li.c arrt has been sa"ftled. The

learned counsel for the applicant accepts this

p os it ion hence the case for contempt is dismissed

and the

Nafees.


